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" INTROOUcnON 

I, the Chairman, Committee on the Welfare of Sc:Doduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit tho 
Report on thoir behalf, present this Eigbteeath Report (Seventh Lot 
Sabha) on Action Taken by Government on the recommendations contained 
in the Twelfth Report (Seventh Lok Sabba) on the Ministry of Railways 
(RaHway Board)-RcservatioDs for, aDd employment of, Scheduled Castes 
and Scheduled Tribes in the Central Railway and awerd of petty COIltracfs. 
parcel booking agencies and out-agencies to Scheduled Castes and Sche-
duled Tribes in Central Railway. 

2. The Draft Report was considered and adopted by the Committ_ 
at their litting held on lst February, 1982-

3. The Report has been divided into the following chaptcn:-
I. Report 

n. Rcconunendations/ObservatioDs which have been accepted b, 
()OYerDlDent. ! 

m. Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replieI. 

IV. Recommendations/Observations in respect of which repUei .. 
Government have not been accepted by the Committee uad 
which require reiteratiOIl. 11 

4. An anal)'Sls of the action taken by Government OIl the reCOlllJUllCll,. 
tiona contained in the Twelfth Report (Seventh Lot Sabha) of the C0m-
mittee is given in Appendix. Tt .. ,,,,.,,, • - "'lserv~" ~,.,...from tb:~ out of 
twenty-thr'ee recommendations made by G... Committee in tbe Twelfth 
Report nineteen recommendations i.e. 82.6 per cent have been accepted by 
Government; and four recommendations i.e. t 7.4 per cent, In rcspccc of 
which replies or Government have not beea accepted by the Committee 
require reiteration. 

NEW DELHI; 
Jlarch, IS, 1982 

PIto/.grma, 24, 1903 (Saka) 

R. R. BROLE 
CMiTnwn 

Commlttu Oft 11M WelftJl't 0/ 
Schldu~d ClJIIte, tIIfd Sch«luled TrlbrJ', 

(v) 



aL\PI'FJll 

REPORT 

The Report of the Committee deaJa with the Actioa TWa by Oo¥era-
mat OIl the rccom.mendatiOllS /obsecvatioos contained in the TweUh R.epod. 
(leven1h Lot Sabha) on the MiniB!rY of RaUways (Ranwa, Board)-
Reservations for, and employment of, Scheduled Castes IDcl ScbeduII4 
Tribe8 in Central Railway and award of Petty Coatracts aDd Parcel Boot .. 
·iDa apacies and out-egCllcies to Scbcduled Cutes and Sdledulod Tribel 
m Central Railway. 

1.2 In para 11.2 of their Twelfth Report, the Committee hid obwnII 
.at a larp DUmber of posts bad been kept outside the punIew of tile 
R.eaervation Orders in favour ·of Scheduled CaItes and Scheduled TribeI 
In the Central Railway. The Committee expreaed coacem why rtIOI'fttica 
arden bad DO~ been made applicable to thole palts and dea1red that the 
Ministry of Railways (Railway Board) should review the whole polley of 
mating reservation orders applicable m toto to aD the posts in the Rsll· 
WayB In COIII1Iltation with the ~t of PerIoDnel and Administrathe 
Reforms. The Committee stressed that they were in principle opposed to 
lIllY catetory Of posts being exempted from the purview of reaenattoaa. 

1.3 In their reply dated the 20th October, 1981, the MiDJstry of 
Railways have stated that the matter has since been examined in coalUlta· 
tlon with the Departmeot of Personnel and Administrative Reform. who 
have advised that there bas been no change in the policy in regard to 
exemption of certain categories of posts from the application of raerv .. 
lion rules. It is further stated that the fnatruct10ns issued by the .Depad-
mont of. PertODDelend Administrative Reforms vide their O.M. No. 360121 
7/77-&tt. (SCI") dated 21-1-1978 that while aeJectins petIODI for poItI 
to be filled by deputation or transfer, it should be eosnrcd that a fair pro-
portioQ of sucb posts are filled in by employees boloaaing to Scheduled 
CaItes and Scheduled Tribes, have already beea adopted 011 tho Railways. 

1.4 The Committee do not agree with the reply Of Oovemment. The 
Committee reiterate their earlier recommendation that the whole policy of 
reeervatioDa and to make reserwtioos applicable In toto to aU the catego-
n. r:A posts iD RaHwaya ,hauld be mrIewecI iD CODIUltadoa willi till 
Departmeot or PenoDDel and AdminiltratiftReIorml ad I8C!b • reflew 
IlIoaId .,. undertaken expeditiOUl1y. 
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1.5 In para 2.41 of their Report, the Committee had observed that 
a large number of reserved vacancies had been de--reserved in various 
Jrades during the 1977-78, 1978-79 and 1979-80 and also during the two 
crash programmes thereby dcprivins . ...,ployment to many Schcdulecl 
Castes and Scheduled Tribes. The Committee were firmly of the view that 
vacancies reserved for Scbedlfed Castes and Scheduled Tribes should in 
DO case be de-reserved. 

1.6 In their reply dated the 20~ October, 1981, the Ministry at Rail-
ways have stated that themetbod of de-reServation of a re~ed vacaDt11 
for :tbe,Pui'pose of appointing a general candidat~against th~t Vacancy'. 
resorted to '.obly when SUch a coune is foUnd· to be ~riescapab1e i.e. l even 
aft~ allowing the relaxations/concessions wherever applicable/avaUabl' 
to Scheduled 'Caste/Scheduled Tribe· candidates andior even after makma 
lpecial efforts by way of launching Crash Programmes, the Scheduled 
Caste/Scheduled Tribe candidates do not become available for the vacan-
cies resorvcc:l for tbem. EltCept in the case bf vacancies . filled by seleetion 
in Group -8' and in the lowest rung of Group 'A' serVices, dRivaeanCy 
de-reserved is carried forward for thtee subsequent recruitMeftt/promotion 
yean aDd is treated as lapsed only if· it C8miotbe filled even by exchange 
between ScheduleCICastes and Scheduled Tribes in thefhi~d year of carry-
forward.· .. . 

1.7 The Committee do not agree with the reply of the Government thet 
do-reservation of reserved vacancies had been resorted to only when such 
a course was inescapablo. The Committee are in principle opposed to the 
dereservation of posts reserved for Scheduled Castes/Scheduled Tribes. 

1.8 In para 4.31 of their Report tho Committee had recommende~ 
that all catering/vending conl!'acts up to one, unit in elt Railways should be 
awarded to Scheduled Castes and Scheduled Tribes only, as 'half a unit 
was an uneconomic unit.' The Committee also hoped as assured by the 
representative of the Central Railway dUrWg evidence that the amount of 
the petty contracts would be raised up to Rs. 10,000/. 

1.9 The Ministry of Railways, in their reply dated the 20th October, 
1981, have stated that it has not been found feasible to accept the ~ 
mendation. The Ministry havo clarified that on the eDtire Indian Rail"*Ylt 
out of a total of !ii025 contractors, 3520 are holding contracts of 1/2 unit 
each only. These half unit contracts are economically viable and exclusively 
reserved for Schedule Castes1Scheduled TrIbes. ' 

Regarding contracts of higher unit value, the Ministry have stated that 
ooly tho mobile catering unita (i.e. Pantry/Dining/Kitcben/Buffet Car $cr-
'Vices). Refreshments and Restaurants are computed as ODe CatoriaS UId.I 
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cac:'-. R,esl of tb.~ Caterina Eic.bJisbmeDts v~ l~a ~, ~ St.alla *-
.\),,' ,I 'I-' ' ,_., '.. ...• I -I, ... · I.., it.. "" "j, up to S v~dors 10 each CI5e are computed as hal{ LUli,t. Th~ Min~try ha~ 

added that in atlotment of cOntracts of mqrc tllaq lW,fuo4 valuratioa, 6iaa 
,preference is given to the applicants belOnging to Scheduled' Cas~ aiid 
kbedu1cd ,Tribes. 

1.10 In their final reply dated the 16th January, 1982. ~ Minis~,ry 
of Railways' have stated that the Committetj's Recom~endatioo for en-
hancing tile amoUnt' ~f petty contracts to RI. 10,000 / - has &Ceo eXBJDincd 
b~ the Ministry of Rail'lftys do DOt consider it P~Pt to awa~ C9Dtract. 
up to this, amount withou~ inviting_ers by aivilllprcference to Schec;tu-
led Castes/Scheduled Tribes. 

1.11 The CommittCc should be informed urgeDtly as to how many half 
unit contracts out of a total of 3520 such contracts are 'held by persons 
belonging to Scheduled Caste/Scheduled Tribe community. AI regards 
preference giv~n to Scheduled Caste/Scheduled Tribe appUcants in tho 
allotment of contracts of more than half unit, the Ministry of Railways 
(Railway Board) should furnish figures as to bow many s~h contracts 
had been allotted to Scheduled Caste/Scheduled Tribe applicants in the 
Central Railway. 

1.12 In para 4.89 of their Report the Committee had Doted the present 
policy of the Central Railway with regard to the allotment of parcel book· 
ing lIIencics and out agencies. They felt that if there were Scheduled Casto 
and Scheduled Tribe applicants for these aaeacics they tbould be siVCD 
preference, so that they could better their economic condition. 

1.13 The Ministry of Railways, in their reply dated the 20th October, 
1981, have stated that CODtracts fOr City Booking Agencies and Out Agen .. 
cies for passeIlJCl'I, Goods and Parcels are awarded strictly on commcrcie1 
c:ODSideratioDS as a facility to the travelling and trading public. The a., 
Booking Agencies and Out A&encics function like a station and all rules 
and reauIatioDs contained in the various Tariffs and Commercial Manuals 
and Circulars issued by a Railway to its stations from time to time are 
equally applicable to a City Booking Agency or an Out Agency. Tho 
running of an Out Agency, also involves, besides a fair knowledge al rail-
way working, a good deal of capital investment mobilisation and manap-
ment Of labour. 

ThOle coatracts are, therefore, Dot employment«iented but are directIJ 
coanected with tbe functiooina of the Railway. The contract for a CHy 
BookiDg Agency or an Out Agency is awarded through the procen of 
caUing competitive· tenders, to the lowest satisfactory tenderer after givtn, 
wide publicity in tho press. However, fint preferenct is Jlven to the State 
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lload Trioaport Undertakings if they are wruin. to operate the Oty Book .. 
iDa AgfJlu!y lOut Agency and the rates quo!cd by them are not unduly u 
compered to tho private operators. 

'Ibc matter has been re-examined in the light of the Committee'. recom-
mendation but it has been found neither feasible nor practicablo to aiw 
any preference or reserve any percentage in the award of theae c::ontracfa 
to the penons bclonsing to Scheduled Castes /Scheduled Tribes. 

1.14 The Committee do not agree with the reply of the Government 
and reiterate their earlier recommendation that prefcrcnc::c should be given 
to Scheduled Castes/Scheduled Tribes in the allotment of parc::cl bootin, 
agencies and out-agencies so that they could better their economic condi-
tion. : .'1 J 

• 



·-
1tBCQMMENDATIONS/OBSERVATIONS WlUCII' HAVE· BSBN 

ACCEPTED BY GOVERNMENT 

The Committee note that the Cllief PenoJUleI OfIlter in tho Central 
Railway Headquarters has been appointed as the Uaisoa Officer to perlodi-
calIy inspect eacb unit and report the progress reprdina iDtab of Scbeduled 
Cutes and Scheduled Tribes in the services as per the quota reserved for 
them to the General MaulFl'. The Committee also nolO that one of tho 
Joint Director (Establishment) in the Railway. BoanJ. whose JuriadictiOD 
covers tho Centra.l Railway also visits various unitt of the Railway to keep 
a watch over the implementation of Reservatioo orders in fa\'01lt of Sche-
dalecl Cutes and Scheduled Tribes. Tho Committee need hardly stress that 
the liaison 0f6cer bas to ensure due compliaDco by tho .ubordiDa!e 
appointin, aotboritiea of the order. aDd iDItructions pertaialna to tho 
reeervatioo of vacanciel in fevour of Scheduled Castes and Scboduled 
1'Ii~ and other benefits admissible to them. The Committee. augest that 
the inspoctJoaa ~y the offi.cer. of tho Ministry Of Railway, (Railway Board) 
sboa1d be made more frequently 10 that iDadcquacies detected in the funo. 
tieming of the Cell in the Railways arecorrec:bi timely . 

.... yofeo' .... 

The Committee's sugestion has been noted for compliance. 

[Min. of Rlys. (Riy. Board) OM. No. 8OB(scr) ItS/7S 
dt. 20-1 0-1981 J . 

. 
RecomllleDdetioa No. 3-... No. 1.21 

The Committee are purturbed to note that the POints brought out by 
tile inspection hekl in 1980 were similar to the points brouabt oat by the 
inspectioa held two years earlier. This clearly iDdic:etes that no follow up 
acdon is t9ken on the iospectiOll report. The Committco expect the iDs-
.pectiq authorities to ensure that the dc:6ciencie. pointed dat by them are 
properly taken DOte of 10 that aimilar mlltates Ire DOt repeated. 

5 



The observation of the Conunittee, ~". been brought to the notice ot 
<- •.••. 

the Central R8Uway Administration with the instructions that the deficien-
cies. pointed out by the Inspectinl Authorities are . properly taken note or so 
that similar errors er.e not repeated apd. that the responsibility' shOuld be 
fixed for any violation of these instructions. The observation of the C0m-
mittee has -also ~n noted by the InSpeC~inl Officers of the Reservation 
Cell of the Ministry of Railways for a more viJOl'OUs follow-up. 

[Min. of RlYI. (Rly. Board) O.M. No. 80E(SCT)/lS/1S 
dt. 20-10-1981J. 

Recommendadon No. 4-Pans No. 2.5 

The Committee note that recruitment to Class IV is made by Screening 
available casuBl labourers/substitutes in the Central Railway and if re-
quisite number of Scheduled Otstes and Scheduled Tribes are not available 
to fill the vacancies reserved for them recruitment is made from the o~n 
market. The Committee recommend that a Scheduled Caste and 
Scheduled Tribe Officer should always be associated with the Screen-
ing Committee to safeguard the interest of Scheduled Castes and Schcd\ll¢ 
Tribes. TIle Committee also desire that while engaging casual labourers in 
the initial stages, it should be ensured that adequate number of Schedul~ 
Castes and Scbeduled Tribes.1lre recruited so that there may not be aqy 
difficulty in filling the reserved q1J()ta et the time Of their screeni.oa for 
regular appointment. 

~O(Go" ..... t 
Instructions already exist that while nominatilll committees for screen-

ina casual labour !substitutes, and for RecruitIDCGt CommittcesiSelection 
Boards., eYer)' effort sho\Jld 1>0 made to include a SC/ST officer on the C0m-
mittee. Instructions have also been issued recently that while normally 
there will be no dearth of SC/ST officers of appropriate status within the 
department or within the railway itself, for inclusion in tho Departmental 
Promotion Committees either by nominlUion or by co-option, in case no SCI 
ST officer is available within the Department or within the railway itself, 
efforts should be made to find a SC/ST officer of eppropriate level from the 
nearby 2IOnal railway or some ~ railways Or producti9n units. In case 
a SC/ST officer is still Dot available, e&rt should be made to find aD of6cer 
alan appropriate status from a deptt. other than the railway department. 
II, in any cue; it is not possible to iDCludean SC/S'f officer in the P.P.C. 
whether by nomioatioa or <»-OPtiOn. the reasoq$ for such ~n-cooption 
mould be recorded in writin&. In reprd to cogapment of casual .abouterl 
in the ilLitiel staaes, the Committee are infonned that ~itmeDt of casual 
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laboUrers OIl the raiJwiy bas been suspended. HOWC"m", instruction are heina _ued to the railways to keep the Committee's obIervations in view when-
ever recritment of casual labourer is resumed. 

[Min. of Rtys. (Rty. l\oard) O.M. No. 80E(scr)/lSj7S 
dt. 20-10-19811 . 

• 
The Committee hope that the existing instructions and also the instru~ 

tioDs issued recently for inclusion of Scheduled Castes /Tribe offiCer in Re-
cruitment Committees/Selectioo Boards will be foOO\lVed in tetter alld 
Spirit. The Committee would also like the Ministry of Reilways (Rail\vay 
Board) to furnish a copy of the instructions issued in regard to recruitment 
of casual labour. ' 

The Committee feel that the present system 0( adverti~ing vacancies for 
recruitment through leading national papers, etc. needs to be reviewed. 1be 
Scheduled Caste and Scheduled Tribe communities are mosdy coaceni~ 
iD backward and remote areas. In order to reich theIe communities, a4ver-
tiaements should be issued in reprd languages through regional news 
papers radio and T.V. 

RCCOBUBendlltion No.6, ... l.t 
The CommiU* furtber sagest that IimultaneoUlly with the ilSUe of 

recruitment advertisements in the Press and requisitions to the Employmcat 
Exchanges, the reserved vacancies should also be notified to all the recogni-
led registered Asaociatiom/OrgaDisations of Scheduled Castes and 
ScbeduIod Tribes aDd to the Director of Scheduled CJstes and Scbeduled 
Tribes, Director of Social Weifare and Commiuioner for ,Scheduled Castes 
aad Sc:heduJed Tribes. Also in the advertisemeots, iostead of .. ym, vacllll 
posts for preferably Scheduled Castes/Tribes, it should be said "mervod 
for Scheduled Cutes and Scheduled Tribes." 

1be iostructioaa in VOlPe rcprdiaa publicity are beiD, meticulously (01-
loMd. The Railway Service Commissions are matins advertilemems iD 
d JeecIiDt neWiplipets iacludin, regional lanJUIIf: papcn. Copies of the 
BmpIoymeat NotiCes are abo tent to all the Associitions 0( Scbedulecl 
Castes/Scheduled Tn'bes as are reoognited for the purpoIC. Director of 
ScbectuJed Castes/Scheduled Tribes Welfare or Director for Social Welfare 
ill the Stata/UaiOD Territories served by the Railway /~ays concerned. 
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and also to the employment exchanges situated in the area. InstructiollJ to 
the Railway Servicie Commissioas already exist for aDDOUDCeDlent of vacan-
cies reserved for Scheduled Castes/Scheduled Tribes over A.I.R. 

N~ htstructions have also been issued to the Raihwy Service 
Commissions/Zonal Railways to ensure that in the advertisements it should 
be clearly indicated th"t the vacancies are reserved for Scheduled Castesl 
Scheduled Tribes. 

So far advertisement on T.V. is concerned, the matter has been referred 
to Ministry Of lDformatioo and Broadcasting ~nd on receipt of communica-
tion from that Ministry, further necessary action will be taken. 

[Min. of Rlys. (Rly. Board) O.M. No. 8OE(SCI')/15/75 
date 20-10-19811. 

"The Committee may be informed uraently about the decision taken by 
the Ministry of Information and Broadcasting regarding the laue of adver-
tisements 011 Television. The Committee further desire that copies of ad-
vertisemCllts should also be sent to local M.Ps and MLAs and to all the 
Members of the Parljamentary Committee Oft the Welfare of Scheduled 
Castes and Scheduled Tn'bes." 

Rftomrae ...... No. 7-Para No. 2.16 

The Committee regret to nOte that the Central Railway and the Ran:. 
)Yay. Service Commission has no lisison with m and other technical in-· 
stitutions for screening suitable candidates to man various poets in the 
Railway. The Committee des~ that both the Central Railway and Rail-
,.,ay Service cbmmission should have close lai80n with IITs and m.. Also' 
the Uaison Officer of ,the Central Railway should have a close liaison with 
these institutions for the recruitment of Scheduled Castes and Scheduled Tri-
bes in the Skilled and semi-Skilled categories of posts in the Centrai Railway 
aDd its workshops. ..,;< 

Reply' 01 Got .... 

The ItcOIJlmendatioa is accepted. The Central Railway and the Rail-
way'Servlce Commission, Bombay, haYe been instructed to implement the 
ncommendation of the Committee. 

[Min. of Rlys. (Rty. Board) O.M. No. 80E(SCT)flSJ7S 
I ' dt. ~10-1981J. 
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Reco_e.'- No. 8-P .. No. 1.17 

C...-eats of tile eo.1IIIUee 

The Committee are unhappy to learn that the Railway Service Com-
mission takes about 12 to 1'8 months in fiD.alising the sclec:tioo for popular 
categories in Class ill poIts uP about 5 to 7 months for technical and 
IIOD-lecJmical categorica in Central Railway. The Committcc would liko 
the Ministry of R,ailways (Railway Board) to go into the working of the 
Commission partjcularly from the angle of further simplyfying examina-
tion 'Procedure and' deploying more staff in the Commission to ensure that 
the time gap between the date Of advertisement and the date of appointment 
is reduced to the barest minimum. 

Reply oIGoftnt ..... 

The number of epplicationa in response to the employment notice. for. 
popular categories runs into lakhs. For dealing with such a larae number 
of applications aDd to conduct the examinations in centres spread over ~ to 
6 States, it is necessary to haYe adequate.ta1l ~owever, due to the 
present financial stringency, it bas DOt been found possible to provide more 
staff to the ColllDlilllion. To tide 0YCl' the problem, the Commission is 
resorting to the cagagement of • luge Dumber of Casual Labour. Tempo-
rary assistance is also taken ft(JIIl the Central a: Western Railways. A 
pan from thu., the regular 'Staff' Of the Conunisaion are also put aD over-
time to speed up the work. It bas also boca decided to simplify, the aPl'li-
cation rODDS 10 that less time js speat on their crutiny and also. to intro-
duce objective type of questions which would reduce the time for evalua-
tioD of the answer boob. 

[Ministry of RaDways (RaUway Board) O.M. No. 8()..B (seT) 15/15 
. DatiMf 20-12-t 981.1 

The Committee desire that the RaiJway Service Commissjon should 
make special efforts to reduce the dme lag betW'ccn th& date of advertitc-
meat and tho date of Idectioo; The Committee are of the v,icw that 
there should be aaeparate Railway Service Commllsion to cater to the 
Deeds of the Caltral Railway . 

....... ..... No.. .... No. ~19 " 

The Committcc note the relaxation. and connectiom given to the Scllo-
duled Castes end Scheduled Tribes for recruitmeat in the Omtnl RaIlway. 
They feel tbat if conceui9ns aDd relaxatiOns are gaoted pauinely dJere 
wlll be DO difficulty in gettin, required number Of Scbedaled Castes .04 
Schedu1ed Tribes for the posts reserved for them. 
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RePly Of (;b.n_ 
By and larae, the S.C. candidates are availabie for vacancies reserved 

for them in direct recruitment to posts in popular categories like Clerks, 
ncket Collectors, ASMs, Guards etd. However, in spite of best efforts, 
candidates belonging to Schectuled Tribes do not respond to the offer of 
appointment in adequate number. As the Scheduled Tribes are living in tbe 
ttibal belts only. and are not evenly spread over all the country, they do not 
become available at the stations where the vacancies occur. Non-fulfilment 
of reserved quota is mainly due to the non-availability of eligible and suita-
ble SCIST candidates. However, to ensure that vigorous efforts are made 
and DO avenues for getting reserved community candidates are left unex-
plored, gJ:catcr liaison with the State Govt. Officials ttis heen stressed to 
all the Railways. They have also been urged tQ send their rC]:lreSCntatives 
to the tribal areas to contact the candidates personaUy. 

[Ministry of Railways (Railway Board) O.M. No. 80-E (SCT) 15 f75 
dated 20-10-1981] 

Reeoaaaeaclatloa No. 10-PltnJ No. 2.24 

The C011lmittce are unhappy to learn that even though a special cen 
exists in the ~Infstry qf Railways (Railway Board) and there is a Special 
Cell at the Hta4q1Wteh of Central Railway, to ensure timely and proper 
Implementation of' reservation orders, tfte roster registers haVe Dot been 
maintained properly. The Committee attach great imj)ortance to tbe proper 
inaintena~ of rosteR and n,eed' hardly point out tbat the rosters are the 
basic documents on the basis' of which 'fiDing up of vaCancies by Schedulrd 
Castes and Scheduled Tribes are to be determined. They, therefore, feel 
!hit the Liaison OIicen and those wbo lDll1 the cells WtouJd be made to 
realise their relPQaaibilitics. It should be impressed upon them that to avoid 
any injustice to the Scheduled Cutes and Scheduled Tribe communities 
It Is essential that the rOster regJlter.s etc. are maintained properly. 

The Central Railway AdminiStratiOn have been instiucted to llk:i'eaie 
the periodicity of inspecticm of the roster reiisters maintained by ~e vari-
ous units. In particular, it bas been emphasised upOn them to ensure that 
the Sr. Personnel. Oftic:er (RP) .at the Headquarter. of the Railway should 
#Ievote adequate time fOr inspection of communal rosters and th3t he 
should also make effective utilisation of the Inspectors attached to him for 
ftlUlar checking up 01 communal rosters. 

[Ministry of Railways ('Rallway Board) O.M. No. SO-E (Sen 15/75 
Dated 20-12-1981.] 
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The Committee feel that when the Supreme Court has not issued any 
stay order during the pendency of the second writ petition before them, the 
Railway authorities, on the basis of judgement given by the SUpreme Court 
on the writ petition of the Akbil Bhartiya Sangh, should have immediately 
resorted to the application of reservation orders in promotions as per roster 
system. The Committee apprehend that great imbalance may have been 
created during the pendency of the first writ petition. They, therefore, r~ 
commend thut a Crash Programme would immediately be undertaken to 
fill up the gap as early as possible. 

RepI)' of Governmeat 
After the vacation of stay orders by the Supreme Court, neceuary in-

structions were issued to the Zonal RaiiwQys to implement the reservation 
rules for SCs/STs treating all promotions as provisional subjcct to result 
of the writ petition in accordance with the orders of th: Court. A Crash 
Programme hll'S also been launched for a period of six months from J -4-81 
to 30-9-81 to wipe out the shortfalls in recruitment/promotion Of SCs/STs 
in group 'C' and 'D' services. 

[Ministry of Railways (Railway Board) O.M. No. 80-E (SCT) 15/75 
Dated 20-] 0-] 98 J.J 

COMneIIfs of die CoIIIndttee 

"The Committee should be informed that about the result of the cralh 
programme launthed for the re~itment of Scheduled Castes/Scheduled 
Tribes from ] -4-198] to 30-9-198] and any other crash programmes held 
thereefter. The Ministry of Railways (Railway Board) may also furnish 
a copy of the instructions issued to the Zonal Railways to implement the 
reservation rules after the vacation of stay orders by the Supreme Court." 

Recommendatloa No. t2-Para No. 2.37 

The Committee hope that ~he Ministry of POOle Affairs and the Rail-
way authorilie~ while liUing up posts of Chief Security Officers and Vigi-
lance Inspectors keep in view the clailtl5 of Scheduled Castes and Scheduled 
Tribe candidates to these posts as per extent ont~s on the subject and con-
sider 5uitab1e candida<tes available from these communities for appointing II!! 
Chief Security Officers and Vigilance Inspector.;. 

ItepIy 01 Go.et...wf 

Noted. The Committee's observations regarding Odef Security Officen 
have also been brought to the notice of the Mini5try of Home Affairs. 

[Ministry of Railways (Railway Board) O.M. No. 80-E (SCT) lS/7S 
Dated: 20-1 0- J 98 J.} 

3781 LS-2. 



ecm-eats of tile Cemaitke 

"Tile Committee would like to be apprised of the .action. taken bY \ole 
Centr.d Railway aDd the Mini&try of Home A1fairs in recard . to apoDint-
ment C1f Scbt:duled Cas~/Sdtedu1ed Trim Security Officers and V1Bi-
18Jlce Jnspecton." 

RecomntendMlon No. 14-PanNe. z.4S 

The Committee would like the Ministry of Railways (Railway Board) 
to direct all the Railways to associate Scheduled Castes and Scheduled Tri-
bes Officers with aU the Departmental Recruitment Committees/Selection 
Boards to instll confidence among the candidates· bcIcIIqing to, thaie .. COII1-
munities and atso to avoid any cause of com1'1aiat of injustice to tie-
duled Castes/Scheduled Tribes at a later stage. 

Instructions already exist that while nominatiftg Committees for ,screen-
ing casual labour/substitutes and Recruitment Committees/Selection Boards. 
every effort should be made to iaclude .. Scheduled Caste /Scheduled Tribe 
Officer on the Committee, Instructions have also been issued recently that 
wbile normally there will be no dearth of Scheduled Caste ISehedoled· Tribe 
Officers of appropriate status within the department or Within tlteRaiMay 
itself, for inclusion in the Departmental Promotion Committees either by 
nomination or by co-option. in case no Scheduled 'CastefScheduied 'Tribe 
Officer is available within the department. or within the Raitway itself. ef-
forts s110uld be made to find out one Scheduled Caste/Scheduled Ti"ihe:Of-
fic.:r of appropriate level from the Dearby ZoaalReilway or some other 
Railway.s or production units. In case a Scheduled Caste/Scheduled Tribe 
Officer io; still not available. effort should be made to find an officer of aD 
appropriate smtus from a department other than the Railway department. 

[Ministry of Railways (Railway Board) O~M.No. 8o-E (SCI') H/7S 
Dated 20-1o.19il.J 

Rec~r.*," • No. 15--I'ara No. 2.51 

TIle Committee hope. that .tile percentage of recruitment of Scheduled 
Castes ~ Scheduled Tribes as casual labour will be k('~t up as was stated 
lobe .on .31-12-1980. They also desire that the Scheduled Castes and Sche-
duled Tribes casual labours should be employed as far.as possible near to 
Iheir homes so that their family life is not disrupted. 
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Prescribed pen:entages will conrilAle to be observed. Casual Labour 
whose employmellt is setl!onaf, intemtittellt, sporadic or eDeBds over shorl 
periods is normally recruited from the nearest available soun:e. They arc 
also not ordinarily liable to transfer and the conditions applicable to regul:u 
stat! do not apply to Casual Labour. casual Labour ate therefore, :dwuys 
kept near to their homes. 

[MiBistry of Railways (Railway :so.d) O.M. No. 8O-E (SCT) 15/75 
. Dated 20-10-1981.1 

ReeollllDeftdlGon No. 15--P1ra No. 1~55 

~ COMmittee. hope' tllat beiore exch-.. of vacancies reserved for 
'i( 'ted6k\t CasseI'. sad. SCheduled Tribes talr.ca~, aU efforts arc made to 
fr'·.·.lIADdesby··the caodidatel·of a commuoit.y for whom they are reser· 
vel!, so that any cause of complaint from any ~mmunity is obviated. 

Reply of GonmmeDl 

BeCore exchange of reserved vacancies amongst Scheduled Castes and 
Sai1~ Tribet takes place, all efforts are made to fill the vacancies by the 
caDlltidll$a of the «lODllDUAities for whom they are reserved. 

[Ministry of Railways (Railway Board) O;},{; No. 80-£ (SCT) 15/15 
dated 20-10-1981.] 

~ No. 17--Palll No. 3.10 

The Committee are perturbed to DOte ... me slIortfalls in recruitment 
aDd promotional categories could not be completely wiped out even aflel 
hft) .. ~~~ 0a3lat Decembu, 19&0. in Qass III posts there 
,...., sl8rcfd Of 21 Schedubl CaItea ami 95 Scbeduled Tribes whereas. in 
c:.tizII I"¥ piMa ·aUrtfaJl was 325 'SO far as Scheduled Tribes were concerned. 
'nut ~to& feeltbetdlo Central Railwa.y will have to make more coo-
certed efforts to w'pe OUt the shortfaUa. For the recruitment of Scheduled 
Tribes, tle Committee suggest that recruitment Teams should be lient to 
die are", wfItore StlreduJed Tribes are concentrated. Also bcJp of State Dir-
ectors of Social Welfare/Tribal Welfare should be 1OUih' in the matter. 

Reply or Go •• -. 

The recommendation has beCfl brought to the specific notice Of the 
Central ltailway Adminil&rMieo for c:ompliaJIee. 

[~:ofllailways (Railway Board) O.M. No. 80-E (SeT) IS/1S 
. • ,Qatcd 20·1~1981.) 
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COIIIIDeIIfB of tile Committee 

"The Committee would like to be apprised of the number of Scheduled 
Caste/Scheduled Tribes recruited by Central. Railway after the presenta-
tion of Twelfth Report to Lok Sabba/Rajya Sabha." 

Recommendatioo No. IS-P .... No. 3.17 

The Committee note that the Central Railway has a scheme for im-
parting training to Scheduled Caste/Tribe candidates who ere within the 
zolle of consideration for selection to higher grades. Also re-orientation 
courses are being arranged to enable the employees belonging to these com-
munities to pass various departDleJltal examinations. The Committee trust 
that the intake of Scheduled Oaste/Tribe candiates Ito these trairung 
schemes will be adequately raised so that a greater. number Of Scheduled 
Caste/Tribe employees can take advantage of these schemes to come at 
per with other employees. 

Reply 01 Govemmcat 

All canidates belonging to Scheduled Castes and Scheduled Tribes who 
are within the zone of consideration for promotion in terms of extant orders 
are given pre-promotion training. 

[Ministry of RailwayS (Railway Board) O.M. No. 80-E (SCT) 15/15 
Dated 20-10-1981]. 

Rec:ommeadatIo. No. 19-Para No. l.ll 

The CoIlllDktee note that annual return showing recruitments/promotion 
in resard to inlake of Scheduled Castes and Scheduled Tribes is sent to tbe 
Railway Board by the Centrlll Railway. The Central Railway also IiIC1lds 
half-yearly statements in regard to the number of posts filled by promotiQD 
in class III and Oass lV. 

The Committee urge that the Ministry of Railways (Railway Board) 
should stress for timely submission of statements/returns and on receipt 
they should be properly analysed. Deficiencies found in these returns should 
be immediately brought to the notice of the epncemed Railway so that re-
medial measures, wherever necessary, are initiated without any loss of time. 

The need fo~ timely submission of the .half-yearly returns which are 
required for preiparation of "half-yearly report on the progreS5 made in 
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the intab of SCs/srs apinst the vacancies reserved for them in recruit-
DlCDt aDd promotion categories OD the Railways" wbich is presented to the 
Parliament has been impressed upon the mnal Railways/Production. units. 
Steps have also been taken to have proper analysis of the returns and bring 
to the notice of the concerned Railway the deficiencies that arc noticed 8S 

a result of such analyses. 

[Ministry of Railways (Railway Board) O.M. No. SO-E (SCT) 15/75 
o Dated 20-10-1981]. 

o RecommeadatioD No. 2~Para No. 4.10 

The Committee note that in Central Railway complaint registers are 
maintained for registering complaints / grievances of Scheduled Caslos and 
Scheduled Tribes employees. These registers are periodically checked by 
Personnel Welfare Inspectors and Personnel Officers of the Divisions/Work-
shops. The registers are also checked by the Senior Personnel Officer and 
Personnel Inspectors from the Headquarters office. The Committee also note 
that DO complaint has been pending for more than a year, The Com-
mittee are, however, perturbed to note that the number of complaints re-
ceived during the half year ending 30th September, }979 was 1,69 from 
Scheduled Castes and 39 from Scheduled Tribes. During the half year 
ending 31st March 1980, Complaints received from Scheduled Castes arc 
197 and from Scheduled Tribes 39. Majority of the complaints related to 
promotions. No doubt, Jt is necessary to have a proper system of receiving/ 
registering complaints and disposing them expeditiously, but it is all the 
more necessary to instil confidenCe in the employees belonging to weaker 
section of society, towards the administration so that there are Jess number 
of complaints. • 

The Committee's recommendations bave been noted for compliance. 
Appropriate instructions have been issued to the Central Railway. 

[Ministry of Railways (Re.Uway Board) O.M. No. 8O-B (SeT) 15/15 
Dated 20-10-1981]. 

~ No. 11-.... No. 4.20 

The Committee note tbat under tbe Apprentices Act, 1961, it i. obliga-
lory 00 the part of employers of the specified industries to train certain 
no.:. :~ber Of personnel. The Committee hope tbat, in future all training places 
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.. ' the. deIi&oated trades. in. the central Rauway, wftl·l1e-1fted ap !l'JIIfl ~ 
cWwl Cas&e. awlSchedweQ Tiibe cand"tdates wilf'lte glvetrl'fiefnlur rep!!" 
NAlatioA. iD., accordance with the quota resemd' fbrth'em: 

Reply of G4mnuaent 

The' eo.n~s 18CO~ wil, be.·bpjt;ia.~_ while. &DfIIIina 
tpprefttfee'tia·ftIIWe. . 

[Ministry of aailwaYJ· (Railw~, Boord) O.M. No. 80-E (scr) 15/75 
Dlted 20-10-1981]. 
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CllAPl'ER IV 

RECOMMENDATIONS/OBSERVATIONS IN RBSPECrOF 'WHICH 
REPLIES OF GOVERNMENT HAVE NOT ·&EEN ACCEPmD BY 

THE COMMITIEE AND WHICH' REQUIRE REITERATION 

Recommendation No. I-Para No. 1.11 

The Committee arc perturbed to note that inspite of their observations 
in para 1.11 of their 21st Report (Sixth Lok Sabha) that they are'jn prin-
ciple opposed to any category of posts being exempted from the purview of 
reservation, a number of categories of 1'osts in the Central Railway have 
been kept outside the purview of reservation orders in favour of Schedu-
led Castes and Scheduled Tribes. The Committee in their 21st Report 
(Sixth Lok Sabha) and lst Report (Seventh Lok Sabha) have already sug-
gested that "the whole policy of reservations end to make reservation ap-
plicable in toto to. all the categories of po~t'i in Railways should be reviewed 
in con'lultation with the Department of Personnel and Administrative Re-
forms". They hope this review would be undertaken soon so as to extend 
reservation to all categories of posts. 

Reply of Governmeat 

The recommendation was referred to the Department of Personnel Rnd 
Administmtive Reforms for consideration. The Department has advised that 
there has been no change in the policy of the Government with regard to 
exemption of certain categories of posts and vacancies from the application 
of reservation rules. 

The instructions issued by the Department of Personnel & Administra-
tive Reforms vidt' their O.M. No. 36012/7/77-Estt. (SeT) dated 21-1-1978 
that while selecting pe~ons for fPOsts to be filled by deputahJn or ~n~f~r, 
it should be ensured that a fair proportion of such posts are filled in oy 
employees belonging to Scheduled Castes and Scheduled Tribes, have al-
ready been adopted on the Railways. 

[Ministry of Railways (Railway Board) O.M. No. 80-E (SeT) 15/75 
Dated 20-10-1911 1.1 
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·C....-eats of the CoIllllliUee 

(Please see Chapter I Para 1.4) 

Reco~"'tioD No. 13 (PU'8 No. 2.41) 

Tbe Committee are unhappy tQ note that a large number of reserved 
vacueies bavc been de-re&ecVCd in various grades' during the last three 
years and .. so during the two Crash Programmes. The Committee aro 
strongly of the opinion that no vacancies reserved for Scheduled Castes and 
.Scbeduled Tribes should be de-reserved. 

Reply of Goyera .... 
T'he method Of de-reservation of a reserved vacancy for the purpose of 

appointing a general candidate against thai vacancy is resorted to only when 
Juch a course is found t::> be inescapable i.e. even after allowing the relax3-
Uons/conc~ions wherever applicableiavailable to Scheduled Castes!Schc-
4uled Tribes candidates and/or even after taking special efforts by way of 
launching Crash Programmes, the SC/ST candidates do not become nvaila-.Ie for the vacancies reserved for them. Except in the case of vacancies lil-
ted by selection in Group 'B' and in the lowest rung of Group 'A' services, 
the vacancy de-reserved is carried forward for three subsequent recruit-
ment/promotion years and is treated as lapsed only if it cannot be filled even 
by exchanae between Scheduled Castes and Scheduled Tribes in the third 
Jear ot carry..forward.:;' 

[).finistry of Railways (Railwuy Board) O.M. No. 80E(SCT)15/7S 
dated 20-10-1981 I. 

COll1Ulel1ts of the Conuaittee 

Please see Chapter I Para ~ .7. 

RecGllllllenatloa No. 21-P.r. No. 4.31 

l'he Committee have, in their 41 st Report (6th Lok Sabha) on N"rth 
Eastern Railway, recommended that all catering vending contracts upto one 
unit in .11 Railways should be awarded to S:hedu!ed Castes and Scheduled 
Tribes tnly, as half a unit .5 an uneronomic unit. They expect that aU 
such cQntracts upto ODe unit on the Central Railway will be awarded to 
S::hedLlJed Castes and Scheduled Tribes only, As In.ured by rtlt'rescotative 
of the rentra! Railway during evidence. the Committee hOPe that the arne-
'lint of the petty contracts will also be railied up to Rs. 10.000/-. 

The recommendation of the Committee has been examined but it has 
1101 bce~ found feasible to accept it. 
3781 ~3 
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In this connection, it may be mentioned that OD the entire Indian Raii-
ways, out of a ,total of 5025 contractors, 3520 ~e bolding contracts of half 
units each only. These balf unit contracts are economically viable and ex-
clusively reserved for Scheduled Castes/Scheduled Tribes. 

Regarding contracts of higher unit value, it may be mentioned that only 
the mobile catering units (i.e. Pantry /Dining/KitchenIBuflet Car services), 
Refrelhments and Restaurants are computed as one Catering unit each. 
Rest of the Catering Establishments viz. Tea Stalls, Fruit Stalls etc. upto 5 
vendors in each case are computed as half units. It may also be mentioned 
thet in allotment of contracts of more than half unit valuation, firSt preferenCe 
is given to the applicants belonging to Scheduled Castes an~ ~h~dl;ll~ Tri-
bes. " 

The Committee's recommendation for enhancing the amount of the 
petty contracts to Rs. 10,000/- is under consideration. 

[Ministry of Railways (Railway Board) O.M~ No. 8~E(Scr)15/1~ 
Dated 20~10-1981J 

FiaaI, Reply of, Gon~" 

Th~ Committee's recommendation for enhancing the alJ10unt or peay 
contra.~t to Rs. lO,OOO/-has been' examined but the MiI;istryof Railways 
do not consider it prudent to award contracts upto this amount without 
inviting tenders by giving preference to SCs/STs. 

[Ministry of Railways (RailW'dY Board) O.M. No. 80E(SCf) 15 f75 
dated 16-1-19821. 

For Comments please· see Chapter I Para 1.11. 

Recommend.doD No. 11 -Pam No. ".31, 
I 

The Committee note the present policy of the Central Railway with re-
pro to the allotment of Parcel Booking Agencies and Out Agencies. They 
feel tlfat if there are Scheduled Castes a~ .icbeduled Tribes applications 
for these agencies they should be given preference, so that they could bet-
ter their economic condition. 

Contracts for City Booking Agencies aad Out Agenciefl for passengers. 
Goods and Parcels are. awarded strictly on commercia] considerations as a 
facility to the travelling and trading public. TIle City Booking Agencies and 
Out Agencies function like a station aod aU rules and regulations contained 
ill the various Tariffs and Commercial Manuals and Circulars issued by a' 
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Railway to its station from time to time are equally applicable to a at)' 
Booking Agency or an Out Agency. The running of an Out AgCllCY, also 
involves, besides a fair knowledge of railway warkin& a ,000 deal of capi-
tal investment mobilisation and management of labour. 

These contracts are, therefore, not employment-oriented but are direc.-
tly (')Dnected with the functioning of the Railway. The contract for a city 
Booking Agency or an Out Agency is awerded through the process of call-
ing competitive tenders, to the lowest satisfactory tendered after giving wide 
puhlicity in tbe press. However, first preference is given to the State Road 
Tram.port Undertakings if they are wiDing to operate the City Booking 
Agency jOut Agency and the rates quoted by them are not unduly high as 
oompared to the private oper:ltors. 

The matter has been re-examined in the light of the Committee's rec0-
mmendation but it has been found neither feesible nor practicable to give 
any preference Or reserv: any percentage in the award of these contncts 
to the persons belonging to Scheduled Castes/Scheduled Tri~. 

[Ministry of Railways (Railwey Board) OM, No, 80E(SCT) 1.5 /15 
Dated 20-10-1981.1 

Comments of the CoBlRllCtee 

Please see ChaptCJ' I Para 1.14. 

NEW DELHI; 

March 15, 1982 
PhaigufUJ- 24;' 1903-(Sak4) 

R. R. BHOLE 
Clurirman, 

Commith'e on the Welfart! oj .\.~d CutR 
and Scheduled Tribts. 



APPENDIX 

Analysis of tae Actioa Take. by the Government Rec ... ndatiea. cHtaiscei in tlae 
TWl'llfth Report of the Co~ttee. 

1. Total number of I ecommcndationl. • 

2. Recommendation. which have been accepted by Govemmmt <riM 
RecornmenciatioDi at 81. NOL 2, 3. 4. 5, 6, 7, I. 9, 10. 11, 
12. '3.14. IS. I'. 17, lB. 19.20, and 21 • 

Number 

Percen tale to total 

3. RecolJU!lClldationl in reaped ofwhich final replica of Govern men t have 
not hem aca!p~d by Committee and which require reiteratio. 
(vide Rcconunt'nciationl at SJ. NOlI. I, 13, 22 and 23) 

Number 

Percentage to total 

iii 

(jMGIPND-LS U-3781 1.S-20-3-82-8SO. 
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